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This ap1icaLion hao 	up hsfo:j Lha court tod. 

Fon'bla thri.P,Erinivoan 	mbMj rn ide tha foltawinc: 
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This applic:tion oiiciatad a;a,iit P. .t.ion bafore Lhw 

Htçh Court of Vainatal. • ahwn tha irit 	titionJP) was f'i1.ed, 

tho applicant was woskino us a Tickat Collactor in tha uuthain 

ir 	 ai1.way at Banoaloro. 	la hiad baan prornotad as Tickot Culiacto 

(in an ad—hoc basis by ordx dL lj.12.72 hut ujaw conLjnud in 

thac jcjat from tima tu Limo. 	iowwJar 5  by a 1wtwr- d Lad 1o.d.31 

nnwxurn F) Lho Chiof Tickat Inspactor, Southarn Faiiuy, 

4 Panqalore iriformod thu a;jlicant that ha would bu i VUL Lad from 

th; post of Tickut Collscto La his aarliu post in Class If of 

he Fwiiwa-/a. It was uc_inst this itai that the JP was fjlad, 

The Hish Court stuyud his ruv31O1Lfl Lind kapt tho tiP pandinq. Tnu 

irit Patition hs sinca baman trzinsfarmci to this Tribunal for 

dIS[JCSdl. 
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	 2. 	In a luply to the petition dated 1.3.82 filed before the 

Hiçht Court, the respondents stated that the applicant's ad—hue 

promotion to the post of Ticket Collector had been Eeu1arised 

with effect from 27.3.81. Thus, the Lhrat of reversion conveyei 

to the eplic;nt in the lettei dated 1.8.60 at Annexura F has nut 

ventua11y rnatwrialised. Shri 3 .V .Venkataranoa lyanoar, learned 

	

I 	 cOUflSl for the applicant admits thb in view of the applicant's 

service as Ticket Collectot haviric been reculaLised, this 

sp.lication no lonoer s'iivives foi consideration. 

5hr-i P. .!enuqopl learned counsel for the respondents present, 

draws oux attention to the statement of obiections in which it has 

been clarified tha.t Lhe applicant's services as Ticket Collector 

have been reoularised with effect fi.om  27.3.81. 

In view of the above, the application is dismissed as havina 

become infructuous. 
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